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ORDER 

Heard the id. counsel appearing for the aplicant. He prays 

submits that the OA was dLsmissed for default on 22.7.98. 01 that date 

he could not attend the Court due to serious illness of his daughter 

and as such the case was heard exarte and dismissed for default on 

that date. The id. counsel for the respondents opposes the application. 

The reason stated in the paragraph 6 of the application constitute 

suPf'icient Cause for restoration. Accordingly the applicatibn Is as—

tored after setting aside the order dated 22.7.98 and the matter be 

listed for hearing before the Single Mench on 16.9.98. MA is according-

ly disposed of. 
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